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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Speciat Original Jurisdiction)

THURSDAY, THE TWELFTH DAY OF MARCH
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE JUSTICE MOUSHUMI BHATTACHARYA
AND

THE HONOURABLE SRI JUSTICE GADI PRAVEEN KUMAR

WRIT NO:7599 oF 2026

Between:

AND

1

2

M. Jayalimha. Reddy. @ I4Rq.Bgdgy, S/o. [\rt, chowdareddy, Aged about s8
feafs., occ: _Advocate, R/o H.No.'16-1 1-741tBtA, Flat t*to.Cozl shubodayi
Iggiggngy, Shalivahglg^llagar, Dilsukhnagar, Saroornagar, (anga R;dat
District, Telangana - 500060.-

...PETITIONER

Union.of.lnd]q, Rep. py its secretary, Ministry of Finance, North Block, central
Secretariat, New Delhi - 1 10001 .

Reserve Bank of lndia, Rep. by its Generar Manager, 6-1-56, secretariat
Road, Saifabad, Hyderabad - 500004, Telanganal

shriram Finance Limited, sri rowers, prot No.144, south phase, lndustrial
Estate, Guindy, Chennai - 600032.

shriram Finance Limited, Rep. by its Branch [Manager, D.No.56-470/40, s.R.
tMallaiah Complex, Hyd Road, Ni2amabad, Telangina.

...RESPONDENTS

3

4

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High-Court may be
pleased to issue a writ, or writs, order or orders, direction, ,ore particularly one
in the nature of WRIT OF IVIANDAMUS, declaring the action of ResponOent
Nos.3 and 4 in issuing the lntending Sale Notice dated 07.02.2026 under Rule
8(6) of the Security lnterest (Enforcement) Rules, 2OO2 in respect of the
schedule property as illegal, arbitrary and without jurisdiction. Consequently set
aside the said lntending Sale Notice and all further proceedings initiated under
the SARFAESI Act against the schedule property, Declare that the schedule
property is not a secured asset within the meaning of the SARFAESI Act in
respect of the alleged loan agreement No. N|ZBRTF2210190004.



lA NO: I OF 20ZG

Petition under Section 151 CPC praying that in the circumstances statedin the affidavit filed in support of the peiition, ih" Higr, Court ,rv o" pleased toStay all further proceedings including e-auction or site of the schedule property
pursuant to the lntending Sale Notice dated 07.02.2026 pending disposal of the
above writ petition.

counsel for the Petitioner: sRt RAMACHANDRA RAo pAlDl

counsel for the Respondent No.l: sRl N. BHUJANGA RAo,
Deputy Solicitor General of lndia

Counsel for the Respondent No.2 to 4: - - - -

The Court merde the foltowing: ORDER.



HIGH COURT FOR THE STATE OF'TELANGANA

AT HYDERABAD

THE HON'BLE JUSTICE MOUSHUMI BHATTACHARYA
AND

THE HON'BLE JUSTICE GADI PRAVEEN KUMAR

WRIT PETITION No.7599 OF 2o26

Between:

M.Jayasimha Reddy
...Petitioner

And

Union of India,
Rep. by its Secretary, Ministry of Finance,
North Block, Central Secretariat, New Delhi and Three Others.

...Respondent

Mr.Ramachandra Rao Paidi, learned counsel appearing for the petitioner.

ORDER: (Per Hon'ble Justice Moushumi Bhattacharya)

1. The writ petitioner has challenged an Intending Sale Notice

dated 07.02.2026. The Sale Notice issued under Rule 8 (6) of the

Security Interest (Bnforcement) Rule s,2oo2,was addressed to the

borrower i.e., the writ petitioner, informing the writ petitioner of a

Sale of the properties belonging to the writ petitioner which was to

be cond.ucted after thirty days for reaJization of the amount due to

I
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2

the secu.:ed creditor-shriram Finance Limited (respondent Nos.3

and 4.)

2. Since the petitioner has an efficacious alternative remedy

under TL:e Securitisation and Reconstruction of Financial Assets

and Enforcernent of security Interest Act, 2oo2, we are of the firm

view that the Writ Petition is not maintainable.

3. w.I'.No.7599 of 2026, along with all connected applications,

is accordingly dismissed. There shall be no order as to costs.

//TRUE COPY//

SD/-S. MALLIKARJUNA RAO
ASSTSTANT REGISTRAR

SECTION OFFICER

To
1. One C3 to SRI RAMACHANDRA RAO PAIDI Advocate [OPUC]
2. One C3 to SRI N. BHUJANGA RAO, Deputy Solicitor General of

lndia [{)PUC]
3. Two C) Copies
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HIGH COURT

DATED:1210312026

ORDER

WP.No.7599 of 2026

DISMISSING THE WRIT PETITION
WITHOU]T COSTS
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